IN THE CENTRAL ADMINISTRATlVE TRIBUNAL

The Divisional Personnel :
Ottlcer,Southern Rallway,Trxvangrum an others '

George Paul ' .

ER NAKU LAM BENCH

0. A No. 86 __1993.

DATE OF DECISION__8+2293 .

Applicant'(s)

Mr. P'K’ Madhnsoodhanan : Advocate for the Apolicant (s) '

Versus

ondent (s

M:c. Cherian

)

Advocate for "ﬂ'\'é Respondent (s) .

CORAM :

~The Hon'ble Mr. N. DHARMADAN JUDICIAL MEMBER

The Hon'ble Mr. R RANGARAJAN ADMINISTRATIVE MEMBER

PN

Whether Reporters of local papers may be allowed to see the Judgement ?%

To be referred to the Reporter or not 2"\
Whether their Lordships wish to see the fair copy of the Judgement N
To be cx‘rculated to all Benches of the Tnbunal?U

JUDGEMENT

MRo No DHARMADAN JUDICIAL MEMBER

The applicant;

of due Senlority in the category of A.C. KhalaSLs/flled ﬂ?i.'

tn;s_applicatlon_nnder'sectionkl9_qﬁithe Administrative

Tribunals Act with the following prayerss:

a¢~ gggrleved by the denlal of fixatlon

" aj To direct the respondents . to consider and

dlspose of Annexure A-8 representatlon and the
representatlon dated 12.9.90 'in accordance with
law and finalise .the seniority- 1lst dated
6.5.90 expedltlously.-

b) To direct the reSpondents to grant Senlorlty

to the applicant with effect from 7.3.84 in the
cadre of AC Khalasis and grant all consequential
benefits: arlsing therefrom. s :

c) To restrain the respondents from effectlng
further promotiohs in the AC cadre on the baSlS
' of Annexure. A-7 provisional seniority list.

d) Award costs of these proceedlngs.



(e) Grant such other further reliefs as may be

- prayed for and this Hon'ble Tribunal deed fit
and proper to megt the erds of justice."

2. -.According.to the applicantP%e*is~similarly.situated

l_i&'ethe-_a,ppl;icantﬁAi_n-O'A~-~v159/88, 298/88, 95/88. -Those

. cases were;heard and_alloWed directinguregfixationfof~the,

senlorlty in the A.C. cadre.; Accordlngly, the Rallway has
issued Annexure A-T7 provxsxonal Seniority list of A.C.'

Khalasxs as on 1¢5.90. The applicantrwas-net given the

beneflt of hlgher Senlority in that list based on the -

judgment obtalned by smmilarly SLtuated employees. Hence,

he has filed Annexure/A-8 representation dated 31.7.90:7 e

before the Div1sional Personnel Offlcer, Southern Railway,
Trlvan@rnm, urna;;representatlon has_nq;,been<dlsposed of

so far.‘ ‘Hence, he has filed this application.

73.<m At the time when thecase came -up_ for adm1351on, learned

counsel for respondents submltted that this application can be
dlsposed of for pass;ng approprlate orders by the DPO on
Annexure; A~8 representatlon.b> .

4. ~wHaving heard learned counSel\nn~both sides,'we are'of
the view that this applxcatlon can be dlsposed of at the
admxss;on stage ltself. Accordlngly, we “admit the. application
and dispose of the same directing the first respondent to
-consider Annexure A-8 tepre_sentathn and pass appl;op:,}at—e,?‘“ |
or@ere:in accordanoe with law. AThie shalivbe'done;withip £two
months from_thejdaterfireoeibt of;a,copy*ofVthis_judgment‘

5. The application'is'acoogdingly disposed of.

Ge There shall be no orders as to costs.

AR o RANGARAJRN) , (N. DHARMA@AN) )
ADMINIS‘I'RATIVE MEMBER . ' JUDICI AL “MEMBER'

8e2.93



